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Order dated 11.12,2003

\ For conscqorafca pi

l Héard the learned counsel for the
l;.!l’440-3 applicant and Shri A.K.Bose, learned senior
.0 y Standing Counsel (on whom a copy of the 0.a,

@ has been served) appearing on behalf of the

W Respondents.
% ﬂwa W f“a/:‘w' It is the case of the applicant that
WA »\(\M the Regpondents-Department vide annexure-2
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‘even though . ° having come under this category

-

his case ought to have been considered, the
Respondents have not made any effort to include
his néme in the panel. Begides, it ié the
case of the agpplicant that persons junior to
him have been conside:gd whereas km kms his
case has been ignored, Ik is in E'hese
circumstances, the applicant has approached
the Tribunal for redressal of hi.é. grievances.
This Bench tmcently disposed of ‘
similar matters in 0.A, Ko,1098/02 vide order
dated 8.,12.2003, In view of this, we : |
accordingly direct the applicant to file
representation before the competent authoritiea‘
by 20,12,2003 for being considered for
regularisation and on receipt of the sald
representation, the Respondents are directed ‘

to consider the case of the applicant as per

the regularisation scheme introduced by them,

" with this, the 0.A. is disposed of ‘
at thé stage of admission. No costs.
Send copies of this order along with ‘

copies of the O.A./to Regpondents and free
copies of the order be handed over to the ‘

learned counsel of both the sideg. /f’ J\
VIC}??éH RMAN |1

MEMBE IC Tal)

= >




